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This Review Application ig filed on behalf of the
applicant seeking review of the judgement dated 1.7.2002
by which OCA 3019/2001 was dismissed for the detailed
reasons given therein. We find that the applicant has
only +tried to build up a case for a review on the same
set of facts and grounds which have already been taken
care of by us before delivering the judgement. Im view

af this position, we have no valid reason Lo review the

said order. Tn +the result, the present RA, which

; obviously does not come within the four corners of

:éik' gection 22{3}{f) of AT Act, 1985 read with Order 47, Rule
'35" 1 CPC, needs to be rejected and we 4o 380 accordingly.
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